
Central Administrative
Principal Bench, Nsu Oelhio

GLA, No.2076/95
n. A, Mo,726/96

N8U oelhi this the 16th_Bay of Bpril, 1596.

Hon »bl0 nr. B. K, Singh, Member (A)

t

Sh. Onulam Sabir,
S/o late Sh, R mzan Khan,
C-249, Hinto Road Complex,
Neu DeIhi—110002,

(through Sh. Asrar Ahmed, advocate)

Applicant

versus

^  ' Union o^ India, through
the Director of Cstates,
Ministry of Urban Daeelopment,
Govt, of India, Nirman Bhauan,
Neu Delhi,'

2» The Director General,
All India Radio Broadcasting House,
Parliament Street,
Neu Delhi,

3, Shri P.M. Misra,
Estate Officer, _
Directorate of Estates,
Nirman Bhauan,
Neu Delhi,

Reoponrionts

(through Sh, M, K, Gupta, advocate)

ft

mD£R(ORAL)
delivered by Hon'ble Sh, O.K. Singh, Memb0r(A)

In vieu of the latest judgement of the

Hon'ble Supreme Court in case of Life Insurance}

Corporation of India Ws, Shiva Prosad Tripathi ^ ^
(1996 (1 )S call Page 541 ),htha Cour ts/Tribunals are

totally barred from granting any, injunction/stay

order after eviction orders have bean passed by the

Estate CFf icer/Appel late Authority, Ibcy havjo said

that Section 10 is supplemental to the oth; :? scc.io

and has to be read together uith all o=.h
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/r  authorities, namely, Estate Officor/ilppjllate

Authority under tl?® statute stood barrad unda

Section 10« The lagislatiue mandate uas that

the court by an order cannot obstruct the

execution of the orders passed by the -otat,©

Officer and the appellatcj authority, Cais being

50, the interim order passed on 15o'i.93 is uacatsr

Uhils this order uas being dictated, the loarned

counsel for the respondents stated that the

^  aboua mentioned ruling of thu Hon'bie Suproma

<S Court has supercaded all the I3i\/ision Bench/
Full Being rulings of tha Tribunal. At this

stage, the learned counsel for the applicant

states that he uould like to uithdrau the

application uith liberty to agitate his griouanco

in the competent forum. The rO, A,/!ni'U726/96, are

therefore, dismissed' as uithdraun uith libsrty

as pr ay ed f or

(B. Singh 1
Member(a)

/vu/


